MATTERS RAISED WITH PERMISSION

Serious repurcussions of statement mads by the Minister of State in the Ministry of External Affairs

during Prime Minister's visit to Saudi Arabia

DR. (SHRIMATI) NAJMA A. HEPTULLA (Rajasthan): Thank you, Mr. Deputy Chairman, Sir,
for permitting me to raise an urgent matter regarding a statement of the Minister of State for External
Affairs during the visit of the Prime Minister to Saudi Arabla. As this House is aware that as per the
Shimla Agreement between India and Pakistan, both the sides should settle the dispute bilaterally
and no third party intervention or mediaticon is allowed. However, with the purported remark of the
Minister, the situation seems to have got blurred; it seems azg if the Minister was working mare as the
.M. envoy and he had forgotten himself being a Minigter of the Foreign Affairs in the Indian Council
of Minigters. The hon. Prime Minister is sitting here. | would like to seek a clarification of the hon.
Prime Minister on the Indian foreign policy with regard to the Indo-Pakistan relations. It ig the
collective responsibility of the Cabinet. | would like to know whether the statement by the MOS, Shri
Shashi Tharoor, has the approval of the Government and whether the foreign policy towards Pakistan

has changed diametrically.

| do remember, once | met Boutrog Boutrog Ghall, the then Secretary-General of the LM,
where he offered to mediate between India and Pakistan on the Kashmir issue. | had pramptly tald
him about India's stand on this, and | canveyed this to the then Prime Minister, Shri Narasimha Raa,
who also very firmly refused the affer. It is important to know that these remarks have come just after
the Fareign Secretary level talks with Pakistan and the attack targeted at Indians in Kabul. In this
respect, he should also not farget the traditional stand taken by Saudi Arabia in OIC vig-a-vis the
Kashmir issue. Keeping in mind that the Indian Prime Minister's visit to Saudi Arabia visit took place
28 years ago, | hape, your recent visit will further strengthen the ties between the two countries.

However, such irregpongible remarks may seriously sabotage the cutcome of your visit.

The Minister had given an explanation saying that he did not use the word mediator and that
he uged the word intedocutor. Sir, the word interlocutor means sameone who informally explaing
views of the Government and relaye messages back to the Government. Unlike a spokesperson, an
interlocutor often has no formal position within a Government, in any formal authority, to speak on its
behalf.

Siry | would ke to know whether haon. Minister of State for Fareign Affaire ig very much a
member of the Council of Ministers. What is the meaning of when he says, "| wanted to be an

interlocutor™
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Problems of women street vendors and need of a National policy in this regard

SHRIMATI BRINDA KARAT (West Bengal): Mr. Deputy Chairman, Sir, thank you very much.
Sir, [am very happy that the hon, Prime Minister is in the House because this concerns the policy for
afrest vendors. Among street vendors, a very large section of street vendars of this country, who are
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lllegal construction of Dandavati and other projects on Dandavati river in Karnataka

SHRI M. V. MYSURA REDDY (Andhra Pradesh): Sir, | would like to bring to the notice of the
\Water Resources Ministry the illegal construction of Dandavati Project on the Dandavati river. The
water digpute among Karnataka, Maharashtra and Andhra Pradesh ig befare the new Water Review
Tribunal, that s, Bajgj Tribunal. At this juncture, Karnataka wants to start a new project on the
Dandavati River which is a tributary of sub-basin Tungabhadra viclating all the rules and regulations.
The Government of Karnataka is constructing this project in Shimoga District with an estimated cost
of Re.300 crores by utilising gbout 4 TMG water. That water iz not allotted by the Bachawat
Commission. Now, the new Tribunal is also reviewing the water dispute with regard to Krishna basin.
Mary economists and ervironmentalist are alzo objecting to thig, which iz a different matter. It ig nat
concerned with Andhra Pradesh, it is concerned with Karnataka. | fail to understand when the
Tribunal s inguiring info digpute with regard to the Krishna water, what made the Karnataka

Government to construct another illegal dam to the detriment of farmers and other people of Andhra
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